
REG ISTERO 

CENTRAL 

BANGPLDRE BENCH 

APPLICATIoN Ne, 255 & 266/87(T) 	
COMMERCIAL COMPLEX, (ODA) 
INDIRANAGAR , 

(WP I,N0. 	13332 & 13333/79 ) 	BANCALORE...560 038. 

DATED: 
 

APPLICANT 

Shri Rajzram Sistla & anothor 

TO 

Shri V.H. Ron 
Advocate 
9, Kumera Park East 
Banyalor - 560 001 

The Secretary 
Tinitry of Defence 
South Sicok 
New Delhi-hO 011 

Shri Sarit Singh 
SenIor Scientiric Qf?icer II 
Directcrate of Aercnautics 
S.na Ehavan 
New Delhi - 110011 

Shri M.S. Pa&arajaiah 
Ssnlcr Central Govt. Stng Counsel 
HiQh Court Buildinge 
Banqalore - 560 001 

RESPOND ENTS 

The Scy, M/o.Defsnce and another 

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE 
BENCH IN APPLICATION NO. 	265 & 265/87(T) 

J\ 	LY 

Please find enclosed herewith the cbpy of the Order 
,Vçassed by this Tribunal in the above said Application on 

10-6-87 

ECL: As above. 

DEPUTY RIgTRAR 
(JuE7cIAL) 



I N TIJ:E CENTRAL AIIWJINISTRATXW .E 
TRI RUNAL AD' D IT IONAL BEN C, 

EANGALORE 

ORDER SHEET 
Application Nojj 	 of 198 	) 

Applicant 	 Respondent 

'\YL 	 s- - r S;-c 	Ck1OI1E' 	 T 	ce c' 	t)€iC( E 

Advocate for Applicant 	 Advocate for Respondent 

' \C, Ni S 

Orders of Tribunal 

K PJyc ) /L -VR!.'L 
106/87 
A.Nos 265 & 266/87 

OR D ER 

In pursuance of our order 

dated 27.5.87, Shri AS 

Padmarajaish, Senior Central 

Government Standing Counsel, 

has effected service of 

notices on Shri VH Ron, learned 

counsel for the applicant. 

Shri VH Ron, learned counsel for 

the applicant has also filed a 

memo before the Registrar on 

10.6.87 stating that these 

petitions may be d ismissed for 

non-orosecution. In the memo, 

Shri Ron has stated that both 

the applicants have resigned 

and left their jobs and there-

fore these applications may be 

dismissed for non-prosecution. 
. L.n. 	. 

We acceflt the memo of the 

learned counsel for the appli-

cant,, and dismiss these 

applications for non-

prosecutjon. But in the 



Date 
	 Office Notes 

	 Orders of Tribunal 

circumstances of the case, we 

direct the parties to bear their 

own costs. 
(. 
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